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Eection, do hereby solemnly affirm and state on cath a5 under-

{ wrike out whichever s o ipphesble )
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(3) The following case(s) is/ are pending againgt me in which cognizavce has been taken by the court:-

1 51| Offence
L Ne. e
{a) | Thedetails of cases where the court has taken
cognizance, Sections of the Act and deserintion
of the offence for which cognizance taken pi
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Name of the court, Case Mo, and Dats of wrder
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]_{-:T' Details of Appeal (s}/ Application{s) for revisian| ST e R
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13 Thaut | give bevem below the details of § & dsseks (movable and iamoevable ¢

nx spouse and all dupendents:

A Details of movahle assers ;

{Mnfe:

o) of myseli.

I, Assets in joint name indicuting the extem of joint ownership will alvo have 1o be piven y
2. In case of deposivinvestment, the details including Serial Number, Amount, Date of Deposit, the Scheme,
Nume of Bank/ [nstitution and Reanch are o be given

3. Value of Bonds/ShareTebentures 45 per

comparies and-as per hooks in case of
4. Dependent’, here means 1 persan,
5. Details including amount s 1o be

the current market vialue in Stock Exehange in npedt st Heted
nan- histed companies should be given,
substantially dependent on the income of the candidate,
given separately in respect of each investment)
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Dependent-a

I "Cash in hand
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Details of Deposits in Banka-B.1.
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and all other types of Degosits R
including saving accounkyjc N
Dreposits with Financial

Financial Companies and
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amount in each such deposit R
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] firm, Company, Trust etc. and

Dretails of investment in Bonds,
Debentures/shares and units in

companies™utual Funds aid
others and the amount,

Details of invesiment in NSS,
Pastal Savings, Insurance Policies
and investment in any Financial
Instrument in Post office or
Insurance Company and the
Amourd

Personal loansfadvance glven 1o
any person or entity including

| other receivables from debtory
and the amount,

Moter Vehicles/AircrBmhbn
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“Whether inherited property
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acquired propeny -+ -

in case ol self
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Cost of Land (in casa ?E i
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way of developm
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Any Investmeat on the land by
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ime of
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Any Investmenton the land by
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Any Invesiment on the land by
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construction ete.

Approximate Current market
value
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(6) 1 give herein below the details of liabilities/ dues to public financial institutions and government =
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(Nate: Please give separate details of name of Bank, institution, entity or tndividual and smount for cach ile
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Spouse(s)
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Loan or dues to Bank/Financial

Institution(s) :
Name of Bank or F| Waham Sabha
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Marure ufimn‘-"""tg’[‘l W_
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| Loan or dues 1o any

| individuals! Entity other than
| mentioned in (i} above.

| Mame(s)

| Amount outstanding

% Mutare of loan
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| | Grand total of liabilitics _{;aauuutm
(i) | Govel mment Dues; TR

Dues to departments dealing

with gavernment

8 o

|

e 4

Dues 1o departments dealing !
with supply of wailer -

Dues to departments dealing -
with supply of electricity -

Dues to departments dealing
with supply of =
telephones/mobiles

Dues to departments dealing
with govemment transport —
(including aircrafts and
lelicopters)

[ncome Tax Dues :

| Wealth Tax Dues =

Service Tax Dues -~

Municipal /Property Tax Duss ==

Sales Tax Dues

Any other dues

—

Grand total of all Covt, dues
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(7} Details of profession upation:
& Sclf, PALA haal ML Ko
b. Spouse Hovuas wlife
(8) My educational qualification is as under; Malhie

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)

was completed.)
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). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (§) ABOVE:

1. [ Name of the candidaie
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2. | Full postal address

H:i.mpun.ﬂ -Sa
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3. | Number and Name of the consiituency and
slate

131(8e.) Kalyampu2, Rifar

3. | Name of the Political party which set up the
candidate {etherwize wrile ‘Independent’)
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4.1 (a) Number of cases in which conviction order
passed (other lh.gn those referred to in Form 263
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| 6. ——_ Details of Assets and Liabilitles in rupees L. !
Descripion ™ TSelf [ Spouse Dependent-1] Dependent-1i” | Dependent-iil_|
A, Moveable MOTS5ED 0w [y ep0a o = |
Assel (Tota) value) e i = - e R Lo 3
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Asset S
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Development Cost of = = - e
Immovable Property =
b (Total Value)
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Market Price of - o = =5
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() Government T s = ' -
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Financial Institutions and = = L
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8. | Highest educational qualification: Mathue

(Give detals of Sehool / University education with il form of the certificate diploma/ degree
course) (Mame of the Schoal College/ University and the year in which the course was completed.)

VERIFICATION

. the depanent, above named, do hereby verify and declare that the contents of this affidavit are tree and corect 1o the

bestofmy  knowledge and heliel, no part of it is false and nothing material has been concealed there from. | furthesr
de=clare that ;

{#1) there i no case of convietion o pending case against me other than those mentioned in items 3 and 4 Ak,

ih) L. my spouse, or my dependents do not have any asset or liability, other than those mentioned in items 5 and 6
ihove,

verifisdar. FOTIR o A" 3Um MR o LRy ey
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Mote: 1 Affidavit snould be [led Intest by 3.00 PM on the last date of ﬁﬁng nominations,
Z Affidavit suoald be swo

rn befure an Uath Commissioner o Mugstrate of the First Class or hefore o Notary
Publiz,

A Al calumns should be filled up and 1o calum to be left blank. [F there is no information 1o Turiish in respect

any item, cither “Nil™ or “Noy applicable”, as the case may be, should be mentioned
<. The affidavit should be either tvped or writien legibly and neatty.
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